CENTRAL ADPMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

G.4. NO. 558/1595
M,A, NCo 2655/1995
MJA. NOo. 22471996

New Delhi this the 27th day of February, 1¢86,

HONYBLE SHRT JUSTICE P.K,SHYAPSUNDAR, ACT. CraiRERN

HON'BLE SHR1L K, MUTHUKUMR, MEFBER (4

1. Balwan Singh 5/0 Jogi Ram,
R/0 A-6/94 COA Flat
Paschim Vihar, New Belhi.

2, Smt, Asha W/C Ramesh,
£-250, Ranjeet Nagar,
New Celhi,

3, Rajender Singh 5/0 Ramdia,
A-11, Yadav Nagar,
Delhi, 42,

4, Karambir 3ingh S/0 Rati Ram,
V.p.,0. Sandal Kalan, .
Distt. Sonepat (Haryanaj.

5. Vikram 5ingh Rawat 5/C
Sadho Singh Rauat,
u-Noo l“"2/58 Lodhi CDlOﬂy’
New Delhi=3,

6. Ghanshyam Singh 3/0 Lal Pratap 3ingh,
0-4, Safdarjung Railuay Station,
Near Moti Barg, Uelhi,

7. Gotam Karmakar,
37/437, R,K.Ashram fMarg,
New Delhi,

g, lshuer Dass S/C Jagdish Lhand,
1¢/99 East loti Bagh,
Gali No.8, Sarai Rohilla,
Delhi-110007,

g, Ram Kishan S/0 Ram Raj,
B-1/4D, Kali Bari farg,
New Dglhi=-110CCY,

10, Aditya kumar Juyal 3/C
Ramesh Chand Juyal,
B-162, Ayur Vigyan Nagar,
New Delhi-110049,

11, Rakesh,
G-143, Naroji Nagar,
New Delhi,

12, Pravean Kumar Verma 3/0
Vasu Dev Verma,
12-A/59, Gali No,2,
Vijay Mohalla,

Faujpur, Delhi=-53, eee spplicants

( By Shri T, C

» Aggarual, Rdvacate)




-VaTrsusg -

—

. Secretary,
Department of Personnsl &
Training, North Block,
New Delhi,

2, Director General,
Upordarshan, Mandi House,
New Delhi,

3. Oirector,
Delhi Yoordarshan Kendra,
Akashvani Bhawan,
Neuw Delhi, v Wepondent s

( By 3hri 8, Lall, Advocate )

C RDE R (BRAL)

Shri Justice P. K, Shyamsundar -

Both sides agree that this case is covered hy 2np

earlier judgment of this Tribunal in (.4, "o, T8U4,05

o

hiran Kishore & Anr, vs, Upign cf Irndia ¢ ‘rr,,
disposad of on 13,11,1965, Ip that view cf the
matter, following the saicd judoment, ws 1ilcu this

application and pass the followine prdar -

The applicants‘uill be entitled to tre nonmefit
of the schame (Annexurs A-1) and that the:.r
termination will be only irn accordance wilih 1su
and more particularly with reference to th: proviszians
of the abcve scheme, We alasp quash the crosre of
termination and accordingly direct the respondents
to take the applicants back to duty uiti .= gne rentn
from the date of receipt of this ordar., frare will

be no order regarding back wages in the circumstsncas

P

cf the case, e may in this cornection 3135 renticn
that in case of subsccuent terminaticn of 2splicant=’
services not being in accordance with law, it will be
open for them to challence the same in Appropriate

proceedings,




2, Jith these directions, the C.h. is finzlly

disposed of, No order as tc costs,
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